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SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR MR. SURAJI T DEY

Petition(s) for Special Leave to Appeal (O No(s) . 12030/ 2014

RAJENDRA SI NGH GAHLAUT & ANR Petitioner(s)
VERSUS

THE REG COOP. SOCIETIES U. P & ORS Respondent ( s)

(Wth appln. (s) for deletion of the name of respondent and interim
relief and office report)

Date : 07/07/2015 This petition was called on for hearing today.

For Petitioner(s) Ms. Neha Agarwal , Adv.
M. E. C. Agrawal a, Adv.

For Respondent (s) M . Ravi Prakash Mehrotra, Adv.
M. Raj eev Dubey, Adv.

UPON hearing the counsel the Court nmde the follow ng
ORDER

In respect of Respondent Nos. 1 and 4, despite service,
no one has put appearance.

Counter affidavit if any, on behalf of Respondent No. 3
be filed within four weeks.

It appears fromthe record that Respondent No. 2 has
expi red. Learned Counsel for the petitioner has filed the
application for deletion of the name of Respondent No. 2

Post the matter before the Hon' bl e Judge-in-chanbers
for further directions.
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